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CENTRAL ADWNISTRATIVE TRIBUNALGUWAHATI BENCH. 

OANo.205o2005 
4 

DATE OF DECISION: 05.08.2 005 

Mr. Prabin Ch .Das & Ors. 	.. 	 . 	. . APPLICANT(S) 

MrN.K.Das 	 . 
ADVOCATE FORTHE 

APPLICANT(S) 

RSUS- 

• 	U.OLL & Others 	 .. RESIONDENT(S) 

Mr. G.Baishya,Sr.CGSC 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE-CHAIRMAN 

Whether Reporters of local papers may be allowed to see;th'e 
judgments?  

Tobe referred to the Reporter or not? 

3 	Whether their Lordships wish to see the fair copy of the 
judgment? 

4 	Whether the judgment is to be circulated to, the other 
Benches? 

Judgment delivered byHon'bleVice-hairman. 	 ox 
0 	
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CENTRAL ADM1NISThATIVE TRIBUNAL, GUWAHATI BENCH, 

Original Application No.205 of 2005. 

Date .of:order: This the 5 "  Day of August, 2005. 

RQBLE 	 MRG.SIVARAJAN, VICE-C,HIURMAN 
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Sri Prabin Chandra Das, Accountant. 
Sri D.C..Phukan, Asst. 	 . 	 4 

Sri S.K. Borah, Mstt. 
Sri K.N.Choudhury,Jr.Accountant. 
Miss Malabika Das, Steno. 
Sri T.Sàrrna, UDC. 
Sri N.K.Nayak, LDC 
SriAnand Rai,Drivei- 
Sri Ramen Ch.Das,Driver 
Sri'S.P.Gogoi, Driver. 
Sri ICBania, Driver. 
Sri N.K.Nath, DFO(G) 
Sri Pin aki Sarkar SFA(G) 
Sri Haren Gogói FA (T) 
Sri Puma Kanta Keot, FA(1) 
-Sri H.Manisena Sharma(Pharmacist) 
SrntJibolata Das (Pharmacist). 
Sri Keshabandu Shorn Lab Tech. 
Sri Karam Singh AFO(M) 
Sri L.Gunamani Singh SFA(H). 
Sri P.C.Phukan, SFA(V). • 
Sri Ganesh Poddar SFA(M) 
Sri Paresh Ch.Nath, Peon, 
Sri Boloram Sharma, Peon. • 
Shri Ambeswar Gogoi, Peon. 
Sri Naf'anath Kalita, Peon.; 
Sri B.K.Singh, Peon 
Smti Ranju Devi, Peon 	• 
Shri Dipak Saikia, Peon. 
Sri Dilip Bharali, Peon. 
Smti.Barnali Das, Peon. 
Sri T.H.Memi Devi, Peon 
Sri Mukta Roy, Peon. 
Sri P.Abungna Safaiwalla. 
Smt. Parbati Basfore Safaiwalla. 
.36. Sri Sarbananda Das, Safaiwalla 
Miss.Jyotsna Rani Nath. .M/Servant. 
Miss Joya Borah, M/Servant. 
SmtLPu Lu! Das, M/sèrvant. 
Sri Budhi Prasad Bharali N.K.(Cook) 
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Sri A.Thakuria, Asstt., Cook; 
SrntLG.Hemalata Devi NlAsstt.. 
Sri S.R.Baruah, Waterman. 	. 	......Aplicaits 

All are presently working in the office of the InspectorGeneral 
Frontier Headquarters SSB Zoo Road, Uday Path, Guwahati-24 

By Advocate Mr.N.K.Das 

- Versus- 

Union of India represented by the 
Secretary to the Ministry of Home Affairs, 
New Delhi. 
Director General of Security, SSB,. 
East Block VRK Purarn, New Delhi-11066. 

3.. Inspector General, Frontier Headquarters, SSB J  Zoo Road 
Guwahati-24. 	 Respondents. 

By Advocate Mr.G.Baishya,Sr.C.G.SC. 

ORDER(ORAL) 

SWARAJANj,(V.C.): * 

The applicants, 43 in number, are presently working' in the 

office of the Inspector General of Frontier Headquarter, SSB, Zoo 

Road, Cuwahati. The applicants have filed this OA.. seeking for 

• direction to the Respondents not to recover further amount already 

paid from 1.11.2003 to April, 2005 to the applicants as Ration money 

Allowance from their monthly salary bill onwards August, 2005 and 

also to refund the amount that has already been recovered from the 

	

• 	monthly salary bill of June and July, 2005. 

2. 	We have heard Mr.N.K.Das learned counsel for the applicant 

and r.G.Baishya, learned Sr.C.G1S.C. appearing for the 

Respondents. An identical question was raised for consideration 

before this Bench in O.A.No.15 of 2005 which was disposed of by 

order dated 41h July, 2005. In that case the Tribunal considered the 

matter thus: 
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"I have considered the rival submissions . There is no 
doubt that the applicants are entitled to hardship 
allowance in the form of ration money, The Respondents 
were also paying ration money to the applicants till the 
date of the impugned orders (Annexures.0 & D). Now the 
stand of the respondents is that the applicants are entitled 
to ration money. only for a period of three years i.e. upto 
31.10.2003 and therefore the excess payments made 
beyond 31.10.2003 has to be recovered. It is not disputed 
that there is no misrepresentation. on the part of the 
applicants resulting in excess payment of ration money. It 
is 'only due to the negligence lapse on the part of the 
respondents that ratiàn money happened to be paid 
beyond 31.10.2003. In these circumstances, I of the view 
that the respondents are not justified in seeking to 
recover the excess payment made to the applicants. This 

• view of mine is . supported by the decision of the CAT 
Jaipur Bench in Nathi LaL V. Union of India. & others, 
1997(1)(CAT) 383 which decision is based on the decision 
of Supreme Court in Sahib Ram Vs. State of Haryana and 
others, 1995 SCC(L&S) 248 and instate of Orissa and 
others Vs. Adwait CharanMohanthy AND OTHERS, 1995 
ASCC(I&S) 522. In the circumstances, while upholding 
the orders, at Annexure C and D in regard to 
discontinuance/stoppage 'of the ration. money to the 
applicants, I restrain the respondents from recovering any 
amount from the applicants excess [payments of ration 
money paid. However, if any amounts recovered from the 
applicants prior to this order, the same need not be 
refunded to them."  

This, was follOwed in another Case 0. A. No. 192 of 2005, judgment 

dated 20.7.2005 is Annexure II in this O.k. The matter being similar, I 

am' of the 'view that this application can also be disposed of at the 

admission stage itself. 

3. 	In the circumstances the order dated 19,05.05(Annexure 1) in 

regard top the'discontinuance of the ration money to the applicants is 

upheld and the respondents are .restrained from' recovering any 

amount from the applicants pursuant to the said order towards excess 

paynent of ration money. However, if any recovery is made from the 

applicants prior to this order the same will not be refunded to them. 
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The O.A. is disposed of as above at the admission stage 

itself. 

(G .SIVARAJAN) 
VICE -CHAiRMAN 

Im 

11 
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Shri Prabin Chandra Das & Others. 

• ..,Jpplicants. 

-Vs-  - 

The Union or India & Others. 

Respondent. 

Synospjs of the ap'plications 

Si. No. 	Particulars 	 Pa &e 	Para 

The Applicants were in reseipt 	1 	14 (ii) 

of Ration Money !lowance 

since 8/11/9 1+ The said allowa- 

nce stopped beyond  31/10/2003. 

On receipt of impunged memoran- 14 	14 (ii) 

dum from the Respondent No. 2 

the Respondent No. 3 started 

recovery of Ration Money ilowa- 

nco and recovery has been made 

for the month of June and July, 

O5. 

The }bn'ble Thibunal was pleased 14 	14 (iii) 

to issue directions 	restrai- 

ning the snie Respondents from 

recovery of Ration Money fliowan- 

cc already paid vide order dated 

1+/?/05in case No. O.A. 15°f 

05 and dated /7/05 in ca'se 

N. O.A. 192/05. 
The Applicants were not informed 5 	5 (i) 

in time that the Ration Money l- 

owance was stopped beyond 31/10/03. 

dvo cab. 



BEFORi THE CENTRJ Afl4INLTPATIVE TRIMNAL  
GUWAHATI BENCH 

Q 	 JQ. 

Shri prabin Chandra. Das & Others. 

- Versus - 

Appli can ts. 

The Union of India & Others. 

Pespo ndent. 

List of date of events 

L. No. Menioranduni Orders 	Annexure Page 

i. Memorandum dated 19/5/05 	I 9 

2. 	Orders of this Tbuna1 

dated 20/7/2005 in case 

No. 0. A. 192/05 restral- 

ing recovery in case or 	II 
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employees or Area organi- 

sation SSB, Pangia under 

some Respondents. 

Advo cate. 
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IN THE OJURT OF CENTPJ A14INISTRATIVE TPIHJNAL 
GU WAHATI BENCH 

• 	 - 

12Q. 

• 	 1. Shri prabin Chandra Das, Accountant 

" 	D. C. phukan, Asstt. 

" 	S.K.Borah, Asstt. 

1+. 	II K.N. Choudhury Jr. Accountant. 

Miss Malabika Das, Steno. 

Shri T. Sarrna, UDC. 

7, f I 	N.K. Nayak LDC. 

" 	Anand Ii DrLver. 

atmen Ch. Das,DrLver. 

S. P. Go goi, Dri ver. 

" 	K. Bnia, Drtvor. 

" 	N. K. Nath DO (G). 

ptnaki Sarkar SFA (G). 

Haren Gogoi FA (T). 

" Puma Kanta Keot, FA (T). 

" 	H.Manisena Shaima (Pharmacist). 

ant. Jibolata Das (pharmacist). 

Shri Keshabandu Shorn Lab Tech 

Kararn Singh AFO (N). 

TI 	L. Gunarnani Singh SFA (H). 

P. C,Phukan, SFA (V). 

" Ganesh poddar SFA (N). 

" Paresh Ch. Nath, Peon. 

Baloram Sharina, Peon 

bntd.... 2. 
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Shri Ambeswar Gogoi, Peon 

" Naranath Kalita, Peon. 

 " 	 B.K. 	singh, Peon. 

 ntinju Dcvi , Peon 

 Shri Dipak Saikia, Peon. 

 U 	Dilip Hiaraii, Peon. 

 Srnti. Barnali Das, 	Peon. 

 T.H. 	1'Ierni 	Dcvi, 	Peon. 

 Shr 	Mukta Thy,  Peon. 

 " 	 P. Athngn&Sa fialla. 

 ciiiti.parbati Basfore Safaiwalla. 

 shri Sarbananda Das, Sfaiwalla. 

 Miss.Jyotsna Bani Nath, M/Servent. 

 " 	 Joya BDrah, M/SerVaflt. 

 Snti.Putul Das, M/Servant. 

kO. Shri Budhi Prasad Bharari N,K. (Wok). 

41. " 	 A. 	Thakuria, 	Asstt. 	Wok. 

42, cbiti.G.Henialata Devi N/AsStt. 

43. Shri S. R. Bartiah, 	Mteman 

All are presently woIing in the 

Office of the Inspector General Fron- 

tier Headquarters SSB Zoo Thad, 	tjday 

path, Guwahati-24. 

Pppli cants. 

Contd... 3. 
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- Versus - 

Union of India represen 	bTy the 

Secretary to the Ministry of Ibme 

Affairs, New Delhi 

Director General of Security, SSB, 

]st BLock VW P.iram, New Deihi-11066. 

3, Inspector General, FJrontior Hedquar-

ters SSB Zoo rbad, Guwahati-24. 

'S .. Respondents 

Details o f alica tb n 

1 • 	Pa rti cul ars o i the Order/Menlo randani a gains t 

which the application made. 

Memorandam No. 10/SSB/AI/2003 (I) 681415 

dated 19/5/2005 issued under the signature of S. C. 

Katoch, ftsstt. Director (EA-I) of Respondent No.2 

under which direction was issued to recover the excess 

payment of Ration Money beyond 31/10/2003 i.e. after 

stoppage of FAtion Money Allowance, 

JurLsdictionoi 

The applicants declare that the subject matter 

ot the order against which they want redress&- is 

within the jurisdiction ox the Tribunal 

\ V 

cbntd. , . 1+. 
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of the case 

k.(i) 	That the applicants are the employees at 

present working in the office of the Inspector General 

of frontier Headquarter SSB Zoo rnad, Guv:ahati 

1+. (ii) 	That the appliants were entitled to ration 

money allowances being All India transfer liability 

since 8/11/94 and they had been enjoying the said allo-

wance till 31/10/2)03 but the Respondent No. vide his 

Memorandani ND. 10/SSWI/2)03 (I)_6814-15 dated 19/5/05 

had stopped payment of ration money beyond and issued 

above impunged Memorandam to recover from the appliants 

from their salary bill from 1/5/2005. 

Xerox copy of the said is annexed 

herewith and marked as nnexure-I 

4(1li) 	That this lbn'ble Tbunal was pleased to 

restrain the Respondents from recoveryik any amount 

from the appliants as excess payments of ration money 

and this Tribanal was further pleased not to give 

refund of the amount that was already recovered vide 

-  199 0 	 order dated Lfth July,  2)05 in 0 A ND. 15 of 2)05 in 

respect or employees under the same Respondents. This 

}bnourable Tribunal was also pleased to restrain the 

sam Respondents from recovering any amount from the 

pplicants towards excess payments of ration money 

paid and disallowing the refund of the amount already 

cbntd... 5. 
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recovered vide order dated /7/05 in case No, 

0 A 192 of 2005, 

Xerox copy or order dated /7/05 

passed in a case No. 0 A192 of 20 05 

is annexed herewith a Annexure -II. 

k. (iv) 	That on receipt of the above impunged OX 

memorandu No. 10/SSB/AI/03 (1)6814-15 dated 

19/5/05 the. Respondent No, 3 started recovery or the 

excess amount, from the salary bill of May, )05 from 

each of the appliants and thus the Respondent No. 3 

has already recovered from their respective salary 

bills for the months of June and July,  2005. 

., (v) 	That under the facts and circumstances 

stated above the applicants are to make this appli-

cation before this }bn'ble Tribunal 

Groundsfr relief with iegalsiofls 

5 (i) 	Fbr that the applicants were notinfoiied in 

time that the Ration Money Allowance was stopped him 

beyond 31/1/03 

5. (ii) 	Fbr that the applicants caine 'know the 

stoppage of Ration Money Allowance on the issue of 

above impunged Memorandum and there would have not 

Gontd. ,. 6. 
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been deduction in their salary hill had the Pee-

pondents let to the applicants know the stoppage 

of Ration Moneybeyond  31/1O/O3, 

5, (iii) 	For that the applicants were not infor- 

med by the Respondents in time that the Ftion Money 

Allowance was stopped beyond 31/10/2D03. 

5. (iv) 	For that the applicants are low paid 

emplOyees and deduction from their salary bill is a 

hardship to theu-nt them 

(v) 	For that in view of the matter this is a 

fit case to iSSUC lirection not to recover the Ration 

bnoy ialowance, already paid to the applicants and to 

refund the amount recovered . 

Details of remedites exhasted 

The applicants did not sutinit any repre-

sentations as the Respondent lb. 3 started recovery 

without notice to the applicants and as such this 

application has to be filed urgently to stop further 

reco very, 

y fil ed or 

pending with any 

The applicants declare that they had not 

previously filed any application and petition or suit 

cbntd. ..7. 
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regarding the matter in respect of aid this 

application has been made before any court or 

any other authority or other Bench of the Tribunal 

nor any such application and petition or suit is 

pending before any of them 

Relief sought for 

8, 	To direct the respondents not to recover 

further amount already paid from 1/11/2003 to April, 

2)05 to the applicants as Ration Money Allowance from 

their monthly salary bill onwards August, 2)05 and 

also to refund the a'iiount that has already been reco-

vered from the salary bill of I4, June and July, 2)05k 

TO issue an interim order staying  the oper-

ation of the impunged Memorandam Th. 10/SSB/AI/2)03(I)-

681 1+-15 dated 19/5/2)05 i.e. recovery of Ration Money 

fliowance already paid to the applicants. 

The application is being filed through 

their counsel and hence no notice to the applicants 

U 	is required to be 'sent 

ii. 	particulars of I.P.O. No. 2)G15253 dated 

3/8/2)05 or Rs. 50/-.. 

cbntd.. ,,8. 
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List of enclosers 

12. (i) 	Memorandum No. 10/ssB/Ai/O3(I)_6814_15 

dated 19/5/2005 as Annexure -I 

12. (ii) Order dated 20/7/2005 passed in 

O.A. 192 of 2005 - as Annexure-Il 

V E R I F I C A T I 0 N 

I, Shri Prabin Chandra 1s son of a4 

Presently ftm Vring as Account in the Office of 

the Inspector General Frontier Headquarters SSB , 

Zoo Iad, tJday Path, Guwahati24 9  do hereby solemnly 

affim,  and declare that the contents of para 1 to 7 

are true to the best of my knowledge and belief and 

pare 8 to 12 to be true on legal advice and that I 

have not suppressed any material facts 

Verified at Guwanati on this 	day of 

August, 3005 

c,\v 
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at 	ock-V, ! Y Pur 

Nw D0l11i11006 

Dac1 Lhe, 
 

1' 	o rt011 irieyLo in1 i ibia tfj 01. 

Please L p7OrcJaxtjr, Rangj 
letter No.II_9/14i5c/pay. 7 lO/t/ftG/2g497 dte 
23.3.2u05 on Lh. bubject cLc above, 

LI 	
In Lhi5 cortrc Li011, j.t ii, intjfll;tted '•' 	vj 	order No.30/B/./97(17)&tcl 

cL ri 	ezp a 	tLyory 	LaLon ror CLL 1)n, 'Ii 	 LLr LJo.3Q/b/2/7(1/)30 :L2 .i .2o00 ill ' 
 Lht urioU3 r -L 	 rjve or 	prio o 03 yor £e 31 * 1.2UO3 0  L;0 ±Ur1ir 	

1S 	ito n1. ouch CitCOL;oflj, 	13 	raz1t 	roL)n 	
roy wof 1.11.2 003 . 	n orjw on rcov€yj recujr 	t b Lliu 	ilai..y 01. LIt sta.J.. Lmbr5, 	 4 i . • 	•'•' 

3o 	 view o: 
has 	 that fl ry recovj 	

f Ration Money std:Ef m&mr5 	
onwards  may please be 	

from their payafidalloiarice8 starting from -u
th  

ies 
silldry of June 2005 onwr5 and re ort comt)1;LdncO to  

al 
'\lo 	OiL ctor;('21) 

Li 

' 5 5  

7sTho taif 
J' 	1I 	3L Guwahatj. 

•  

- 
• _Uopy to:-'.- 	

S The 	
Or LiSr,jSB Rangj w.r.t, 

referred tÔ above fO'jiar action, hi5 letter 
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kwxaX V. OLE ]JT 

CENTRAL ADMINiSTRATIVE TRIBUNAL, GUW}iATI BENCH 

Original ADohication No.192 of 2005 

Date or order: 1n;u' 	jt Day ofiy, .O05. 

}!0NBLE M R.JUSTICE GSlV]:,ji.J. VICE-CHAIRMAN 

HON'BLEM R,K.V.PRAH LADAN,A;)M iNiSTRAVE M EM 

Shri Dwipen KakatL 
Senior Field Assistant(V) 

Shri Bikash Kumar Baidya, 
Sor Field Assistant. 

Shri SurjitSingh,Driver 	S  
Shri Mad an Chandra Kalita, Peon 

. 	Shri R.S.Kanwar, UL5C 
Shri P.K.Rawat,  
Shri M.PJ)as, SFA(M) 
Shri A.iIharjee, SEM 
Shri KUSHAL Saharia, SFA(V) 
Shri Nageridre Nath Roy, SFAM) 
Shri Rajkcnta Barnan,AFO(M) 
Shri B.C.Rava, Peon'' 
Shri D.Talukdar, Peon 
Shri Sureri Rajbanshi'. Peon - 	- 

- 	 .5. Shn Tiren iakura, Peon 
16. Shri Barun Chandra Das; Peon 

17S
ri A.ZS a rkar AC(M) 

18. ShriRS.Sarnia,Assistant 
A. 9 	Sri naberda Nin 	Pc- 

\ 
All are presenty workinj in the offic cf tie 
Organiser, SSB Rangia, 

By Advoate Mr.B.C.Das, Mr,.N.K.Das 
' 	

-versus- 

1. Union of India represented by the 
Secretary to the Ministry of Home Affairs New Delhi. 

•1 	 2. Dirutor General of Securi:  
Purem, New Delhi-! 10066 

3. Jector General, 
...-.-:- . 	 e, 

Zoo Road, Uday iath, G-'wahelI-24 

Ar€.a Crganizer, SSB,11Lir3ia, Assam..  

:A, - aeMrMU.AJ'm Ad-iCGSC 

Respond ts 

'4 

i-. 	 - 
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2 

ORDER ( ORAL1 

sivA11jJ(V .C): 

Appiicants 19 in umber, are .presentiy workmg in the 

office of the Area Organiser.SSB1RflU'i Assam. They have 

filed this O.A. seeking for direction to the Respondeii-S not to 

recover Ration Money arnouit already paid from 1.11.2003 to 

L) 	
¶. 

(\ 
,v 

. 'Z -f  •,' 

H 

Feb, 2005 from iiionthly salary bill and also for direction to 

refund the amount of RationMofleY which has already been 

recovered from theft pay bill of March, April nd Maya 2005. 

2. 	We hève heard Mr.B.C.DaS, learned couns& ftr the 

applicant and M.U.Ahiiied,1Carfl Addl.OGSC ppearing for 

the Respondents. The Standing counsel fairly brought to our 

notice the decision ofthis Tribunal by c.e of us (Justice C. 

Sivarajan, V.0.) rendered on 4July, 2005 in OANo.15 of 2005 

in respect of employees under the same respondents. In that 

case the Tribunal considered tue matter thus: 

/ "I have considered the rivsubmiSSQ3. Tnre 
• 	entided  is no QOUUL LII 

hardship allowance in 	e form of ration 
money. The respondents were also paying 
ration money to the applicants till the date of 
the impugned orders(AnneXUres C & D). Now 
the stand of the respondents is that the 
applicants are entitled to ration nionev'only for 
a period of three years i.€.. ipto 31.10.2003 and 
therefore the excess payments made beyond 
31.10.2003 has to be recovered. it is not 
disputed that there is no niisrpresentatiCfl on 
the part of the applicants reufting in excess 
payment Of ration money. It is only due to the 

• negligence lapses on the., part of the 
respondents that ration money happened to be 
paid beyond 31 .10.2003. in these 
circumstances, I am of the view that the 
respordents are not justified in seekig to 
reovér the excess payments made Cot the 

applicants. This view of nine is supported by 
the decision of the CAT Jaipur Bench jn.NLhi 



3. 

• 	;LalVs..-Unjop of India & others, 197(i)(CAD 
383 which decision is based on the decision of 
the Suprémé cour in Sahib Ram State of 
Harycna and ohers, 1995 SCC(L&S) 248and 
in State'of- Orissa and Others Vs. Adwait 
Charan MQhant:iy end otnars, 1995 ASC 
(L&S) b2? In the crcumsLances, wniie 

• upho1dingthe.orderS at Anneure C and D in 
discontinuénce/stppage of the 

raUonoüe'tO the applicaffl:i, I resain the 
respondents from 
recoveringanydamoUflt fro 	the applicants 
excesspayments of ration money paid. 
However, if any amount is recovered from the 
applicant prior to this ordr, the some need 
not be refunded to them." 

•i 	;i' 
3 	iThe n'IP  L t r being irr'iia, w.. kare of tii 	view tiiat this 

Original Appiicahon can he disposed of at t;li: adrnission stage 

itself. In the circumstanceswhfle upholding the orders at 

• 	• 
Annexure 1 & 2,dated1/2/2005 and 21.3.05 in regard to 

	

i -.. -. 	 -•,•• 

disconhnuance ofllh6c, ratjon money to the applicants, we 

restrain the respondents from recovering any amount from the 

applicant towards excess payments of rctkm money paid. 

¶owever if any amount is already recovered from the appliants. 

nor to.  this order, the same nee1 not be refunc .d to them. - 

4, 	The Original Application is accordingly.'ispoSed of at the 

admission 1te1f.  
---- 	 -•_ - 

	

- 	

••. 	d/ ViCe CK1RMAN 

	

ruF 'COP ry 	 sd/ MIEMBER (A) 
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